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(c) if so, whether any steps in this regard 
have been considered; and

(d) if so, the details thereof?

MINISTER OF STATE IN THE m In IS- 
TRY OF CIVIL SUPPLES AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). Yes, Sir.

(c) and (d). One project each for produc
tion of palm oil has been established in 
Kerala and Andaman & Nicobar Islands. 
About 5.75 laldi hectares of land in the 
countiy have been identified as suitable for 
palm cultivation. Possibility for exptoring palm 
cultivation have already started in the iden
tified areas. A number of schemes were 
sanctioned to tal<e up oil palm cultivation 
during 8th Plan period, namely, setting up to 
nurseries and frontline demonstration and 
processing in Kamatal<a, Oil Palm Seed 
Garden in Andhra Pradesh, expansion of the 
capacKy of the seed germination at CPCRI, 
Palode.

- SSI Producing Paraffin Wax

3406. KUMARI DIPIKA CHIKHLIA;
SHRI CRETAN P.S. CHOU- 

HAN:

THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) to (c). The Information is b «f «  
collected and woiM be laid on the Table of 
the House.

Saleempur Aromatic Plant

3407. KUMARI DIPIKA CHB<HLIA: 
SHRIMATI MAHENDRA 

KUMARI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the permission of Foreign 
Investment Board In respect of Saleempur 
Aromatic Plant has since t>een granted by 
the Union Government;

(b) if so, the details thereof;

(c) if not, the reasons for delay; and

(d) the time bywhen permission is likely 
to be granted?

MINISTER OF STATE IN THE MINIS
TRY OF CHEMICALS AND FERTILIZERS 
p R . CHINTA MOHAN): (a) to (d). Matter is 
under consideration fo the GovemmenL

Will the PRIME MINISTER be pleased 
to state:

(a) whether the attention of the Govem- 
ment has been drawn to the newsKem cap
tioned “paraffin was SSIs likely turn skd(* 
appearing in the Economk; Times of Sep
tember 27, 1991;

(b) if so, the facts thereof; and

(c)theactlontaken/jproposedtobetaken 
to safeguard the interests of small scale 
industries producing paraffin wax out of slack 
wax?

[Translation]

Repair of Approach Roads In West 
Enclave Pttampura

3408. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN DE
VELOPMENT be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the dilapkiated 
conditnn of the approach roads leadmg to 
the newly oonstnicted flats by House BulM- 
ing Societies in the West Enclave of Pltam- 
pura on the Outer Ring Road; and
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(b) if so. the tkne fay which the «Q>proach 
loads wil be repaired and widened?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRIM. ARUN- 
ACHALAM): (a) and (b). The Delhi Admini- 
stralion raports that the condition of the road 
has worsened due to stacking of muRxa by 
individuals ''nstnicting houses and blocfc- 
age fay such muba. The pot holes devel
oped have already been attended and fur
ther repair wmk has been started and is 
Neely to be completed by the middle of Janu- 
aiy, 1992. No further widening is proposed 
to IM done.

[EngBsNi

Allotmeiit of Plots in Rohini

3409. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN DE- 
VELOPlyENT be pleased to state:

(a) the reasons for aHotmentof 32 metre 
plots in March. 199.1 against registration of 
48 metre plots in the 1981 under the Rohini 
Scheme in Delhi; and

(b) the fate of those who had registered 
for 48 metre plots only but allotted 32 metre 
plots if they do not take notk» of aOotment 
cum-demand letter for 32 metre pk>ts?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As only 32 
Sq. ML pk>ts were available for fresh aflot- 
mentatthedrawheU in March, 1991, regis
trants for 43 Sq. M. ptots were given an 
optnn to apply for 32 Sq.m. ptots and aUot- 
ments were made.

(b) The cases of those who were given 
aUotment-cum-demand letters for 32. Sq.m. 
pkits withouttheir exercising an optnn there
for, will be kept pending tin such time the size 
of pkits originally prefened by them are 
available.

Exemption from Emigration Clearance

3410. SHRI V.S.VUAYARAGHAVAN: 
WiU the PRME MINISTER be pleased to 
state:

(a) whether Unkm Government have 
received any request from Government of 
Keiala to include more categories of Emi
grants for exenqition from EmigraUon clear
ance:

(b) if so, the details thereof; and

(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No. Sir.

(b) and (c). Does not arise.

knproverment of Slums In Bangakue 
City

3411. SHRIMATI CHANDRA PFtABHA 
URS: Wiy the Minister of URBAN DEVEL
OPMENT be pleased to state:

(a) whether the Overraas Development 
Agency of Britain had come fomvaid to give 
financial assistance Rs.48 ciore for improv
ing the slums in Bangak>re City;

(b) if so, the steps taken to procure the 
above assistance;

(c) whether Government of Karnataka 
has also sought financial assistance for 
improving the slums in Mysore dty with the 
assistance of Overseas Devetopment 
Agency of Pritain; and

(d) if so, the amount of assistance sougfit
for?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir.


